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UPLOK-2/DE/290/2018/ARE-11

KARNATAKA LOKAYUKTA

NO. UPLOK-2/DE/290/2018/ARE-11 M.S.Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001,

Date: 31/07/2023.

“ENQUIRY REPORT:

Sub: Departmental Enquiry against
Sri. Ananta Reddy, Panchayath Development
Officer, Parandahalli Gram Panchayath,
Bangarapet Taluk, Kolar District -reg. '

Ref: 1. Report under section 12(3) of the KLA Act.
1984 in No.Compt/Uplok/BD/
2118/2017/DRE-4, dated:24/01/2018.

2. Government Order No. mows 220 mFEO%
2018, 28oneedd, ©:14/06/2018.

3. Nomination Order No. UPLOK-
2/DE/290/2018, Bengaluru, dated
25/06/2018.

*hkExkX

1. The Departmental Enquiry is initiated against Sri. Ananta Reddy,
Panchayath Development Officer, Parandahalli Gram Fanchayath,
Bangarapet Taluk, Kolar District (hereinafter referred ‘to as the
Delinquent Government Official, in short DGO). Sri.Adzel Ahmed
s/o Late Igbal Ahmed, Member, Bethamangala Gram Panchayat

(hereinafter referred to as 'complainant)) filed a private complaint

a\
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before the Hon'ble Principal & District Sessions Court, Kolar and
Special Court for Lokayukta and the same was referred to
Invesﬁgating Officer for investigation. On 06/01/2015 Police
Inspector, Karnataka Lokayukta, Kolar has registered FIR in

The allegations in the complaint is that DGO while working as
Panchayath Development  Officer of  Parandahall Gram

road f:“/ithin the limits of Bethamangala Gram Panchayat and
formed house siteg bearing No.23/1, 44/1, 45/1 & 66/1 in
collusion with the president and Member of Bethamangala Gram
Panchayathi, thereafter, he has sold those sites to
Smt-Manikyamma, mother of Sri.Durga Prasad during his tenure
as Chairman of Bethamangala Gram Panchayath, under registered
sale deeds dated: 28/10/2010 bearing documents no.4303 and
4304/2010-11 before the Sub-Registrar, Bangarpet and the DGO
who was working as Panchayath Development Officer colluded
with Sri.Durga Prasad President and Sri.B.K.Srinivas, Member of

knowging fully well that the sites were formed by encroaching the
publié road and thereby DGO has committed dereliction of duty,
acted in a manner unbecoming of g Government servant and not
maintained absolute integrity, and devotion to duty and committed
misconduct as enumerated under Rule 3(1)(i) to (iii) of KCS
(Conduct) Rules 1966.

o
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2. The Hon’ble Upalokayukta on perusal of complaint, comments of
DGO and other documents, found prima facie case and forwarded
report dated 24/01/2018 U/s 12(3) of Karnataka Lokayukta Act,
1984, recommended the competent authority to initiate
disciplinary proceedings against the DGO and to entrust the
enquiry to the Hon’ble Upalokayukta, Karnataka under Rule 14-A
of the KCS (CC& A) Rules 1957. The Government by order dated
14/06/2018 entrusted the matter to the Hon’ble Upalokayukta.
The Hon’ble Upalokayukta by order dated 25/06 /2018, nominated
Additional Registrar Enquiries-11 to conduct the enquiry.

3. The Articles of charge as framed by Additional Registrar

Enquiries-11 is as follows:

seg-1
BRCTRBACTR

TT0E TTEFO JOTCTT ¢ wT0I3R ©T dexy Breend BGob
WOTRTTHEE TPORET  TOTVOBRY, O  TOWENIONY  TOWOCWS
SIND W IICTALDIeloM] 63?55 IBFHIET  FOODY womd 201009
DO WD WOOIPEX  FTITFDOT ORT  BeSIDONY  TED
LWOLIVCWS ORONYT J3e 0. 557 B 559/1 BY BeATON WEODHT
QWVE LD BWRRET WROODY MR TowoWAR FedT JRODIZ), BT
mesm%ﬁm@ TOWSFR [T 7503323.23/1 3503 ;30335828/828—45/1
B AR[eTT 730335.66/1 Lo 50935.828/828—66/1 716:?_&31l NTIVED
DRRT  WEIRHBA :Sea:-’oiraom _ dodEeEy  om0R Jeowtd
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aba@&%mgc’%, BUI03T Mm'iséabe oS OMRETT S=oR WETS
T ROF  Fpogss m@i;aegcs%, 8 Fowom  ZWorwoms
PRVTENGY  Rexoon SuATOSZ  om IReBING I3
AYOTTR Jewy) @O AIVeBINOR AOW0DATOI @msaéowf Sl ied DS
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SBEROE DIFB30D0T e, TIREWRT roE Bemm QO

(3@E) 1966 dona 3(1) (i) ™3 (ifi) dacHe DIFTZNZANOSeO,

4. The statement of imputations of misconduct ag framed by

Additional Registrar Enquiries-11 jis ag follows:

| A0 BITHRTY w3 SRes0m8 ToFahg Fobo Feoz Boomy,
TR0 833 SReB0I0E  Bedexds Y 29 7(2)BRODY  moadey
BRI Eneeng BBod eiraefaodaog TedeTdh  Fedenods
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Notice of Articles of charge, statement of imputation of misconduct
with list of witnesses and documents was served upon the DGO. In
response to the service of articles of charge, DGO entered
appearance before this authority on 05/02/2019 and engaged
advocate for his defence. In the course of first oral staterhent of the
DGO on 05/02/2019, he pleaded not guilty and claimed to be
enquired. The date of Retirement of DGO is 31/05/2020.

The DGO has filed written statement dated 27/02/2020 denying
the allegations made against him in the articles of charge and
statement of imputation. Further DGO has contendezdi that, the
fact of the case is that the Abdul Jabbar @ Kanket Pasha S/o Late
Abdul Wahab was the owner of the lands bearing Sy.No.557 and
559/1 of Bethamangala Village, Bangarpet Taluk and the said
lands got converted from agricultural purpose to non agricultural
purpose namely for housing purpose vide order passed by tke
learned Thasildar, Bangarpet Taluk vide No.ALNSR.25/1987-88.
After obtaining an order of alienation the Abdul Jabbar‘has formed
housing layout by following numbers of sites names 71532 among

them site numbers 23, 44, 45 and 66. Each sites measﬁring East-
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the sald road, there are no any sites have been formed in the said
road. The road run East-West directing measuring width of more

than 20 fcet.

by Llus authority by Submitting 12(3) report s against (lie
provision of law and does not come under the Jjurisdiction of this
authority and g barred under sec 8(1)(a)(b) of Karnatakg
Loka:)_}ukta Act. Since there is alternative remedy available for the
compflajnant. Hence he denied all the allegations made out against

him ‘in the article of charges. Hence he pPrays to exonerate him
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from all the alleged charges framed in the article of charges against

him to meet the ends of justice and equity.

7. The points that arise for consideration are as follows:-

1. Whether the disciplinary authority proves that DGO
while working as Panchayath Development Q{ﬁcer of
Parandahalli Grama Panchayath, one Sri.Abdul Jabbar
encroached the Government road within the limits of
Bethamangala Gram Panchayat and formed house sites
bearing No.23/1, 44/1, 45/1 & 66/1 in collusion with
the president and Member of Bethamangala Gram
Panchayathi, thereafter, he has sold those sites to
Smt.Manikyamma, mother of Sri.Durga Prasad during
his tenure as Chairman of Bethamangala Gram
Panchayath, under registered sale deeds . dated:
28/10/2010 bearing documents no.4303 and r
4304/2010-11 before the Sub-Registrar, Bangarpet and
the DGO who was working as Panchayath Development ;
Officer colluded with Sri.Durga Prasad President and
Sri.B.K.Srinivas, Member of Bethamangala‘ Gram
Panchayath in creating false documents knowmg fully
well that the sites were formed by encroachmg the
public road and thereby DGO has comm1tted |
dereliction of duty, acted in a manner unbecoming of a
Government servant and not maintained absolute

integrity, and devotion to duty and committed

'
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misconduct as €énumerated under Rule 3

(1)(i) to (iii) of
KCSs (Conduct) Rules 1966.?

2. What findings?

8. (a) The disciplinary authority has examined  Sri.Adeel

(b) The DGO has examined himself gg DW-1

1 to 9 on his behalf.

(c) Since DGO has adduced evidence by €xamining himself,
incriminating circumstances which
evidence of PWwW-1] and PW-2

questionnaire and same jsg dispe

appeared against him in the

Is not put to him by way of
nsed.

d the arguments on behalf of disciplinary authority and

Advécate for DGO and perused all the documents.

10. The ‘a,inswers to the above points are:
| 1.In the Affirmative.

2. As per final findings for the following

m————
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REASONS

Point No.1l:- (a). PW-1/Complainant, Sri Adeel Ahmed has

deposed in his evidence that, he knows the DGO. That he has
worked as member of Bethamangala Grama Panchayath from
2010-2015 and one Durgaprasad was the President and one
Srinivas was the Member of the said Grama Panchayath at that
time. That one Abdul Jabbar of Bethamangala Village Had formed
layout in Sy. No.557 and 559. That President of fﬁe Grama
Panchayath had purchased 4 sites i.e., site no.23, 44, 45 and 66
from the said Abdul Jabbar. That the said sites were sold stating
the sites come within the layout. But, the said sites were formed
on the Government place which was reserved for formation of road.
That Abdul Jabbar has sold 4 sites to the mother of the
Durgaprasad, President of Grama Panchayath i.e., Manikyamma
as per Ex.P-1 and 2 registered sale deed. Out of the efﬁove said 4
sites the said Manikyamma has gifted site no.45/1 and 66/1 to
Durgaprasad as per Ex.P-3 gift deed. That the said D.iurgapraséd
has mortgaged the above said 2 sites in Canara Bank and has
taken loan and PW-1 has identified the mortgage deed a§s per Ex.P-
4. That after Manikyamma purchased the sites from Abdul Jabbar
khata of the sites were mutated in her name and% ‘;DGO was
working as Secretary of the Grama Panchayath at that time. That
after site no.45/1 and 66/1 were mortgage he has filed:complair}t
stating that the above said sites were not in existence as per
Ex.P-5 and he has also produced layout plan along with the
complaint as per Ex.P-6. That in the complaint he has stated that
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thoug;;h there was no existence of sites they have created false sale

deed by creating documents in the Grama Panchayath.

(a) PW-2 /Investigation Officer, Sri. Munikrishna has deposed in
his evidence that, he has worked as Police Inspector in Karnatalg
Lokayukta, Kolar from 04/02/2014 to 29/09/2016. On
06/01/2015, at 1:30 p.m, he received PCR from Learned Principal
District and Sessions Judge, Kolar, to register the complaint and
Investigate the matter. He registered the complaint in Cr
N0.4.-/2015, for the offences under section 13(1)(c)(d)(e) R/w 13(2)

of P.C.Act, 1988 as per Ex.P-6.

PW-2 further deposed that, the allegation in the complaint
was that in survey number 557 and 559 of Bethamangala village,
Bangarapet taluk, the road is converted into 4 sites. The said sites
are numberd 23/1, 44/1, 45/1 and 66 /1, each measuring 20 feet
X 30 feet each, illegally. The same is done with the assistance of
DGO working as PDO then in Bethamangala village Panchayath.

".PW-2 further deposed that, on 20/06/2015, he visited the
spot, ;: and found that there was road in cxistence, and that was
conyfe;rted Into sites. He collected the documents and recorded
statc;:{nent of witnesses. Pw2 further identified the demand
regis:téer extract of 2010-11 issued by DGO with respect to site
numrber 23/1 also written as 23(1) and land tax assessment

register extract with respect to said site number issued by DGO

~

X

2
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and the signatures of the DGO on it as per Ex.P-7 and Ex.P-8

respectively.

PW-2 further deposed that, the demand register extract of
2010-11 issued by DGO with respect to site number ZL‘;4/ 1, 45 /"1
and 66/1 also written as 44(1), 45(1) and 66(1) and land tax
assessment register extract with respect to said s1te numbers
issued by DGO and the signatures of the DGO on it asj- per Ex.P-9
to Ex.P-14 respectively. The xerox copies of demand register
extract and tax assessment register extract of site numbers 45 /1
and 66/1 of year 2011-12, and the signatures of the DGO on it és
per Ex.P-15 to Ex.P-18 respectively.

PW-2 further deposed that, the DGO has illegally prepared
these documents though the approved layout plan did not show
any site number 23/1, 44/1, 45/1 and 66/1. The XCI'(_);X copies of
approved layout plan in 2 sheets, together are marked as per
Ex.P-19. In the 2md sheet of Ex.P-19, to the left side where tﬁe
road is shown, falsely site numbers 23/1, 44/1, 45/1 and 66/1
are created and sold to the Bethamangala Gram Panchayath

member Durgaprasad’s mother, Smt. Manikamma. Thereafter
Smt.Manikamma gifted it to Durgaprasad. The copie€s ¢ of sale deed
are already marked as per Ex.P-1 and 2 and copy of gift deed
pertaining to site number 45 /1, which is already marked &s
Ex.P-3. The mortgage deed entered by said Durgaprasad with
Canara Bank, Bethamangala, in which the site numbers 45/1 and

66/1 are mentioned, which is already marked as Ex.P-4. PW2 also

@ /
/ 5\\/1
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identified the private complaint as per Ex.P-5. PW2 further
depoééd that during investigation, he collected the map of survey
number 557 as per Ex.P-20. PW2 further deposed that the DGO at
the time of making the entries in the demand register and land tax
assessment register was also serving as Secretary for certain
period, and thereafter, he was promoted as PDO. That he collected
the record of rights pertaining to survey number 557 and 559 as

per Ex.P-21 and Ex.P-22 respectively.

PW-2 further deposed that, On 28 /12/2015, he sent
specimen signatures of DGO for FSL for examination and has
drawn panchanama dated 22 /12/2015 to that effect when he took
the specimen signatures of DGO as per Ex.P-23 and identified the
specimen signatures of DGO in 4 sheets as per Ex.P-24. PW2
furth.c;r deposed that he has filed charge sheet against the accused
num;ber 1 to 3, who were sellers and purchasers as per Ex.P-25.
PW2f further deposed that he has drawn panchanama on
22 /12/2015 with regard to having obtained the documents from
the said panchayath office as per Ex.P-26 and also obtained

docqments from Sub-Registrar office, Bangarpet.

'PW-2 further deposed that, he had sent to the FSL the
specrflri__nen signatures of DGO and his signatures on the said
demé'hd register, tax assessment register, for comparison and
received the report that the signatures are the similar as per
Ex.P§27 . That as per Ex.P-27 it is stated that the person who
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wrote a standard signature marked as S1 to S6, R1 .to R4 also

wrote the questioned signatures marked as Q1 to Q12.

(a) DGO has got examined himself as DW-1 and filed his affidavit
in lieu of his chief examination wherein he has reiterated the
written statement averments and further deposed that, the owners
of the said sites, intended to sell a portion of the abc,w;le referred
sites bearing No.23. 44, 45 and 66 to an extent of Eaét-West 40
feet and North-South 20 feet, accordingly for purpose o}f selling the
said extent khata have been bifurcated by giving additional site
numbers as 23/1, 44/1, 45/1 and 66/1 accordingly khata have
been mutated in the name of the owner Abdul Jabbar. In
pursuance of mutating the khatas to the said extents, he has
retained the remaining extents in the same sites beaﬁiing no. 23,
44, 45, 66 to an extent of East-West 40 feet and Nort}}—South 10
feet, there after the owner Abdul Jabbar has sold site No.23[1
measuring East-West 40 feet, North-South 20 feet in favour of
Manikyamma W/o T.R.Gangadharam under registered sale deed
dated 28/10/2010. Similarly on the same day, the owner Abdul
Jabbar has sold site No.45/1 measuring East-West 40 feet and
North-South 20 feet in favour of Manikyamma under: registered

sale deed dated 28/10/2010.

DW-1 has further deposed that, while executing the above
referred registered sale deed towards southern side of all the above

referred sites, the boundary given as public road and al_so towarcs

»

P

P
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nortﬁﬁern side of all the sites, the boundary is given as original

sites names 23, 44, 45 and 66.

;DW-1 has further deposed that, he has neither created nor
manipulated any document while transferring the khatas, no sites
have been formed on the alleged road, the subject matter of kliutay
was made and also sale deeds executed within the layout plan and
within the original lands bearing Sy.No.557 and 559 /1, which are
alieriated lands beyond the layout plan and beyond the boundaries
to the above said Survey numbers, no sites have been formed. As
such the proceedings initiated against him need to be dropped.
DW—A]' has further deposed that, the investigating officer without
doing proper and fair investigation had filed a false report with
ulterior motive. In view of the above explained facts and
circumstances, it clearly shows that he has not done any
misc;@nduct in the aforesaid case. The DGO has got marked Ex.D-

1 to 9 documents on his behalf.

The éharge levelled against the DGO by the disciplinary authority
is that DGO while working as Panchayath Development Officer of
Parqﬁdahalli Grama Panchayath, one Sri.Abdul  Jabbar
encr‘logached the Government road within  the limits of
Beth:z;mangala Gram Panchayath and formed house sites bearing
No.23/1, 44/1, 45/1 & 66/1 in collusion with the president and
Merr;lf)er of Bethamangala Gram Panchayathi, thereafter, he has
soldﬁ'r fhose sites to Smt.Manikyamma, mother of Sri.Durga Prasad
duriiﬁjg his tenure as Chairman of Bethamangala Gram

ST
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Panchayath, under registered sale deeds dated: 28 /10/2010
bearing documents no.4303 and 4304/2010-11 before the Sub-
Registrar, Bangarpet and the DGO who was x:érork_ing as
Panchayath Development Officer colluded with Sri.Du_rfga Prasad
President and Sri.B.K.Srinivas, Member of Bethamangala Gram
Panchayath in creating false documents knowing fully well that
the sites were formed by encroaching the public road and thereby
DGO has committed dereliction of duty, acted in’ta manner
unbecoming of a Government servant and not maintainefd absolute
integrity, and devotion to duty and committed misé:fonduct as

enumerated under Rule 3(1)(i) to (iii) of KCS (Conduct) F:ules 1966.

In order to prove it’s case the disciplinary authority has examined
the complainant as PW1 and the 1.0. who conducted investigation
and filed charge sheet as PW2. PW1 has deposed as narrated in
para 11 (a) and PW2 has deposed as narrated in para 12 (a).
Nothing material is elicited from the cross examinatiofl; of PW1 &
PW2 to discredit their testimony or put forth the defje"nce of the
DGO. N

On over all evaluation of the oral and documentaljjf evidence
adduced by both the parties, it is not in dispute that PW1 has
worked as member of Bethamangala Grama Panchayath from
2010-2015 and one Durgaprasad was the President and one
Srinivas was the Member of the said Grama Panchayath at that
time. Further it is also not in dispute that one AbduﬁJabbar of
Bethamangala Village had formed layout in Sy. No.557 and 559

%
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Durgaprasad, President of Grama Panchayath Le., Manikyamma
as per Ex.P-1 and 2 registered sale deed dated 28 /10/2010 and
out of the abové said 4 sites the said Manikyamma has gifted site
n0.45/1 and 66/1 to Durgaprasad as per Ex.P-3 gift deed and the
said Durgaprasad has mortgaged the above said 2 sites in Canara

Further it is also not in dispute that after Manikyamma purchased
the sites from Abdul Jabbar, khata of the sites were mutated in
her name and DGO was working as Secretary of the Bethamangala
Grama Panchayath at that time.

The allegation made against the DGO is that he being the PDO of
Bethamangala Grama Panchayath has colluded with Sri.Durga
Prasad President and Sri.B.K . Srinivas, Member of Bethamangala
Gram Panchayath in creating false documents knowing fully well

Py

that the sites were formed by encroaching the public road and
theréby DGO has committed dereliction of duty.

539 of Bethamangala village, Bangarapet taluk, the road is
conv"(;rted into 4 sites. The said sites are numbered 23/1, 44/1,
45/1tand 66/1, each measuring 20 feet X 30 feet each, illegally.

i!
v
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The same is done with the assistance of DGO working as PDO then
in Bethamangala village panchayath. PW-2 further deposed that,
on 20/06 /2015, he visited the spot, and found that theré was roa\d
in existence and that was converted into sites. That he collecte;d
the documents and recorded statement of witnesses. PW2 further
identified the demand register extract of 2010-11 issued by DGO
with respect to site number 23/1 also written as 23(@; and land
tax assessment register extract with respect to said s;i_:te number
issued by DGO and the signatures of the DGO on it as per Ex.P-7
and Ex.P-8 respectively. PW-2 further deposed that, tﬁe demand
register extract of 2010-11 issued by DGO with respect to site
number 44/1, 45/1 and 66/1 also written as 44(1), 45(1) and
66(1) and land tax assessment register extract with respéct to said
site numbers issued by DGO and the signatures of the ;DGO on it
as per Ex.P-9 to Ex.P-14 respectively. The xerox copies of demand
register extract and tax assessment register extréc_:t of site
numbers 45/1 and 66/1 of year 2011-12, and the signatures of
the DGO on it as per Ex.P-15 to Ex.P-18 respectively.

PW-2 further deposed that, DGO has illegally prepéilred these
documents though the approved layout plan did not show any site
number 23/1, 44/1, 45/1 and 66/1. The xerox copies of approved
layout plan in 2 sheets, together are marked as per Ex.P-19. In
the 2nd sheet of Ex.P-19, to the left side where the road is shown,
falsely site numbers 23/1, 44/1, 45/1 and 66/1 are cijeated and
sold to Smt.Manikamma the mother of Durgaprasad who was the

member of Bethamangala Gram Panchayath vide Ex.P-1 and 2

1
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reglstered sale deeds. Thereafter, Smt.Manikamma gifted it to
Durgaprasad as per Ex.P-3 who executed mortgage deed in favour
of Canara Bank, Bethamangala, with respect to site numbers

45/1 and 66/1 as per Ex.P-4.

PW2 further deposed that during investigation, he collected the
map of survey number 557 as per Ex.P-20. PW2 further deposed
that the DGO at the time of making the entries in the demand
register and land tax assessment register was also serving as
Secreteuy for certain period, and thereafter, he was promoted as
PDO. That he collected the record of rights pertaining to survey
number 557 and 559 as per Ex.P-21 and Ex.P-22 respectively.

PW-2 further deposed that, On 28/12/2015, he sent specimen
signatures of DGO for FSL for examination and has drawn
panchanama dated 22/ 12/2015 with respect to taking of the
specfi;hlen signatures of DGO as per Ex.P-23 and identified the
specimen signatures of DGO in 4 sheets as per Ex.P-24. PW2
further deposed that he has filed charge shect against the accused
number 1 to 3, who were sellers and purchasers as per Ex.P-25.
PW2 : further deposed that he has drawn panchanama on
22/12/2015 with regard to having obtained the documents from
the saud panchayath office as per Ex.P-26 and also obtained
docqments from Sub-Registrar office, Bangarpet.
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PW-2 further deposed that, he had sent specimen si;g‘:natures of
DGO and his signatures on the said demand register, tax
assessment register to FSL for comparison and received.  the report
that the signatures are similar as per Ex.P-27. That as pi:er Ex.P-27
it is stated that the person who wrote the standard signature
marked as S1 to S6, R1 to R4 also wrote the questioned signatures
marked as Q1 to Q12. Nothing material is elicited from the cross
examination of PW2 to discredit his testimony or put forth the

delence of DGO.

On perusal of Ex.P-6 and Ex.P-19 layout plan with respect to sites
formed in survey No. 557 & 559/1, it reveals that site No. 23/1,
44/1, 45/1 & 66/1 are not shown and there is road in the left side.
Further the 1.0. has given letter dated 14/08/2015 to Tahasildar,
Bangarapete that one Abdul Jabbar has formed layout in survey No.
557 & 559/1 and sold sites and that adjacent to the layout by
encroaching the Government road site No. 23/1, 44/1, 45/1 and
66/1 measuring 20 x 40 feet is formed and complaint 1:5 filed ing:this
regard, So seeks to conduct survey of the layout and give report with
survey sketch whether the above sites are formed by eﬁ¢roaching the
Government road. In this regard the Tahasildar, Baﬂgarapete ,. has
submitted letter dated 02/09/2015 stating that the lax(j:)ut formed in
survey No. 557 & 559/1 of Bethmangala village is measured and
surveyed and submitted sketch with report as per Ex.P-20.

On perusal of Ex.P-20, it reveals that the said survéy is done by

Suveyor and Survey Supervisior of Tahasildar Office,: Bangarapete.
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In the said report it is clearly mentioned that site No. 23 /1, 44/1,
45/1 & 66/1 is formed in Government road and it is encroached by
the owner of site No. 23, 44, 45 & 66 to the extent of 0. 1% guntas.
Furtlﬁiler it reveals that 0.2 guntas in which site No. 23 /1,44/1,45/1
& 66 /1 is formed is shown by PDO and it is vacant site and it is

formed on the Goveruern( passage road as per sketch.

The DGO has admitted that there is g road measuring more than 20
feet to the southern side of the 4 sites bearing No. 23, 44, 45 & 66.
But, ‘denies that no sites have been formed encroaching the road.
Accogding to DGO the owner of site No. 23, 44, 45 & 66 measuring
East to West 40 feet and North to South 30 feet intended to sell
portion of the above sites to the extent of East to West 40 feet and
North to South 20 feet. Accordingly for the purpose of seeking the
said extent khatha has been bifurcated by giving additional site
numbers as 23/1, 44/1, 45/1 & 66/1. The DGO has produced
EXD—2 which is the application given by the Abdul Jabbar, owner of
site f23, 44, 45 and 66 seeking for bifurcation of the above 4 sites on
02/ 08 /2010 and Ex.D-3 reveals that DGO has made publication on
05/08/2010 giving notice calling for objections and Ex.D-4 reveals
that DGO has conducted Mahazar on 06/09/2010 and given report
that there is no objection for doing khatha and Ex.D-5 is that
resoletion passed on 23/09/2010, Bethamangala Grama
Panchayathi for bifurcation of the khatha of the said sites. Ex.D-6 is
the Demand Register Extract for the year 2001-2002 which reveals
that fkhatha No. 828 is bifurcated 828/45/1, 828/66/1, 828/23/1,

. 1\
/9\
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828/44/1. Ex.D-7 Assessment Register extract of ‘'site No.23/1,
44/1,45/1 & 66/1. :

On perusal of the document it reveals that DGO has- not received
sketch / layout plan along with application for bifurcation of khatha
of sites from the owner of the above 4 sites and he haniI;‘IOt given any
notice to the owner to produce the plan and o:ti,her relevant
documents and has not visited the spot and taken effective stepijs as
per rules at the time of formation of sites by encroachiﬁg the Grama
Panchayathi road. !
The DGO who is the PDO of Bethamangala Grama Panchayathi it is
his duty to receive the sketch and layout plan along with the
application seeking for bifurcation of Khatha, but ‘he has not
received relevant documents and the sketch showing the bifurcation
of the property and it’s measurement along with apphcatlon from the

owner of the sites and merely on the basis of apphcahon the DGO
without securing the documents has conducted mahazar and without
verifying the layout plan and sketch has put up before Grama
Panchayath for passing resolution. As a result the khatha is
bifurcated and it facilitated the owner of the above sites to sell the
property encroaching the Grama Panchayathi road as' per Ex.P-20
report and sketch given by Tahasildar, Bangarapete Hence,

Disciplinary Authority has proved that DGO while’ working as
Panchayath Development Officer of Parandahalli Grama Panchayath,
has colluded with Sri.Durga Prasad President and Sri.B.K.Srinivas,

Member of Bethamangala Gram Panchayath in creating false
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documents knowing fully well that the sites were formed by
encréaching the public road and thereby DGO has committed
dereliction of duty by violating the rules and law, though they were
not entitled for the same and thereby committed dereliction of duty

and misconduct.

Thus, for the foregoing reasons, I hold that disciplinary authority
has proved that one Sri.Abdul Jabbar encroached the Government
road within the limits of Bethamangala Gram Panchayat and
formed house sites bearing No.23/1, 44/1, 45/1 & 66/1 in
collusion with the president and Member of Bethamangala Gram
Panchayathi, thereafter, he has sold those sites to
Smt‘Manikyamma, mother of Sri.Durga Prasad during his tenure
as Chairman of Bethamangala Gram Panchayath, under registered
sale deeds dated: 28/10/2010 bearing documents no.4303 and
4304/2010-11 before the Sub-Registrar, Bangarpet and the DGO
who was working as Panchayath Development Officer colluded with
Sri.Durga Prasad President and Sri.B.K.Srinivas, Member of
Bethamangala Gram Panchayath in creating false documents
knov;x{ing fully well that the sites were formed by encroaching the
public road and thereby DGO has committed dereliction of duty,
acte;':lf In a manner unbecoming of a Government servant and not
maiﬁj:ajned absolute integrity, and devotion to duty and committed
misconduct as énumerated under Rule 3(1)[@) to (i) of KCS
(Conduct) Rules 1966 Hence I answer this point Accordingly.
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30. Point No.2 :- For the aforesaid reasons, this Additionai Registrar

(Enquiries) proceeds to record the following.
FINDINGS

The disciplinary authority has proved the charges against th.e
DGO.

Submitted to Hon’ble Upalokayukta for kind approval, and

necessary action in the matter.

(J JE’?’Af;chana)
Additional Registrar (Enquiries-11),
Karnataka Lokayukta,

Bangalore.

ANNEXURES

List of witnesses examined on behalf of the Disciplinary Authority:-

PW1:- Sri.Adeel Ahmed
PW2:- Sri.Munikrishna

List of witnesses examined on behalf Defence:-

DW1:- Sri.Anantha Reddy (DGO)

List of documents marked on behalf of Disciplinary
Authority:-

Ex P1 Xerox copy of Sale Deeds
and P2 dated:28/10/2010
| Ex P3 Xerox copy of Gift Deed dated

]

a\"



UPLOK-2/DE/290/2018/ARE-11

l __ 07/01/2012
/ Ex P4 Xerox copy of Mortgage Deed dated
- 09/02/2012
Ex P5 Xerox copy of complaint filed in Spl.Court
of Lokayukta, Kolar in PCR CC:03/2015
Xerox copy of Lavout plan.
Xerox copy of FIR in Cr.No.4/2015.
Ex PP7 and Xerox copy of Demand Register extract
P8 and Land Tax Assessment Register

extract.

Ex P9 to Xerox copy of Demand Register extract
P14 and Land Tax Assessment Register
B extract.

} Ex P15 to Xerox copy of Demand Register extract
| P18 and Land Tax Assessment Register
' / extract.
L — e
@kRQ__J}Q%EEUWQWNP@E_________J
‘ExP20 | Xerox copy of map of Sy.No.557
'Ex P21 and | Xerox copy of RTC of Sy.No.557 and 559 |
| P22 | |
|. | | _______________
/ Ex P23 Xerox copy of  mahazar dated
| |22/12/2015.

Ex P24 Xerox copy of Specimen signatures of DGO

Ex P25 Xerox copy of Charge Sheet filed by 1.0,

Xerox copy of documents seizure mahazar
dated 22/12/2015.
Xerox copy of FSL re port.

List of documents marked on behalf of Defence:-

Ex D1 Certified copy of conversion order issued

by the office of Thasildar, Bangarpete
__;____E@$;____ﬁ______________
Ex D2 Certified copy of the requisition dated

02/08/2010.
Certified copy of publication issued by
Bethamangala Grama Panchayath office
dated 05/08/2010.
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| Ex D4 Certified copy of spot mahazar.
Ex D5 Certified copy of resolution.
Ex D6 Certified copy of demand register extract.
Ex D7 Certified copy of assessment register
extracts.
Ex D8 Certified copy of sale deeds dated
and D9 28/10/2010. A ]
A

(J. > Archana)
Additional Registrar (Enquiries-11)
Karnataka Lokayukta, Bangalore.
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